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original Application N0.400/96

l nt. of decision: 8-4-1996
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C. Raghaﬁendra Rao,
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1, Postai Division Inspector,
'Nello;e Sub-pDivision,
Nellore.

s ADplicant

and

2 Superinténdent of Post (Offices
NellOfEa
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Counsellforthe Applicant

Sri M. Vvijaya Kumar
Counsel [for the respondents: Sri V. Bhimanna
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HON'BLE SRI JUSTICE M.G. CHAUDHARI
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0. A.N0.400/96

JUDGEMENT

The applicaﬁﬁuhas been functioning, according

T T

{ As per the Hon'ble Sri H. Rajendra Prasad, Member (A) )

to

his own statement, on a provisional basis in the cppacity of

EDBPM, P.N. Satramg EDBO,,in Nellore Postal Divisiop from

1-10-1992. R=2 is seen to have_issued a re-notifipstion

inviting applications from eligible candidates for

the

saild vacancy. Although it has been stated on behallf of

the applicant that he has applied for the said post well

within the last date fixed for the purpose, the same is not

borne out by any specific averments in the O.&., nor is it

suppcrted by any document.

2. Nevertheless, in view of the fact that the applicant

claims to have been working continuously in the gost for

several years, and consequently gained some experience in

A
the job, he is hereby permitted and direct=d to apply for the

said post-within one week from today. If the selection

process has not been completed, and if a suitable [candidate

has not already been selected till today, it is difrected

that the Senior Superintendent of Post Offices, Nelllore

Division, shall entertain the application so submitted by

the applicént and consider his candidature along with that

of other applicants for the post, and select the most suitable

person in accordance with rules. If none else has

that ﬁhe applicant shall be allowed to continue in

been

. selected already prior to this day., it is further gdirected

his present

post until the selection process, as indidated sboyve, is

finalised. Thus the O.A.AiS disposed of.

ﬁ':a_)ji J 2t Nl

(H. Rajendra/Prasad) (¥.G.Chaudhari)
Member ) Vice Chairman
Dt. 8=4-1996
{Open Court‘qutatlon) %?vﬁIZw‘
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1. The Postal Invision Inspector,
! Nellore Sub DiV151on, Nellore.,
2. The Superintendent of Post Offlces,
R

Nellore,
3. One c0py to Mr., M.Vijaykumar, Advocate, CAT,Hyd.

4. One copy to Mr. ¥.Bhimanna, ~Addl.COSC. CaAT. Hyd..

5e One’ copy to Library, CAT.Hyd. - . ‘ o —
6. One sPare copy,! . , ‘ . -‘ 7- o ;é?
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TYPED BY - " CHECKED BY
 APPROVED =

COMPARED BY

IN THE CENTRAL ADMINISTRATIVE TRYBUNAL
HYDERABAD BENCH AT HYDBRABAD

\— oo
THE HON'BLE MR.JUSTICE M.G .CHAUDHART -
VICE-CHAIRMAN

AND
. k__,_-—/
THE HON'BLE MR.H;RAJENDRA PRASAD -sM(a)

Dated:® < L’\-1996

ORBER/JTUDGMENT ' PR

M.A/R.A./C.A.No. '

in
0.a.80, LLoolqt.

T.A.No., (w.p. - )

d ahd Interim Directimns

Disposed of with directions
———— (Y

L Ssed.
issed as withdrawn.
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